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SHRI PILOO MODY: Apparently,
from the answerg that we have been
receiving, the Government of India
had absolutely no discussion with
these people at all because nothing
seems to be revealed. Did they at
least discusg the price of cheese in
China?

MR. SPEAKER: Next question,

Tlo WA AT W1 ¥AIN weATIN
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““It is not correct to say that at
any stage the Enforcement Direc-
torate specifically requested tha!

Dr. Teja be arrested or his pass-
port seized.” L ]

g IS 3(F) AFgA § o Afw
o o (@) § A e

“On the request of the Director
©of Enforcement, the Secretary jn
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the Ministry of Finance (Depart-
ment of Revenue and Insurance)
consulted the Director of the Cen-
tra]l Bureau of Investigation on
11th May, 1966, if anything could
be done to arrest Dr. Teja”.

WAz 1s9F N oF 5w

g 2
MR. SPEAKER: You are turning it

into a discussion now. Come to the
question,

ot wg fqqT : HI4TIAT TS @
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¥ % fawa sToamsraand §

MR. SPEAKER: I agree with you
that there may be contradiction but
that cannot be discussed now.
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
NNING AND MINISTER OF EX-
TERNAL  AFFAIRS  (SHRIMATI
INDIRA GANDHI): I do not think it
is relevant to this question which is
limiteq {0 the result of the action
taken in regard to the extradition of
Dr. Teja from Costa Rica or any other
country.
o wq femo:zd 9w q F
& UAHY FT TG TAT YT | AR
Fg TFAr 0w gvAaz ¥ 7
MR. SPEAKER; It may be so but
this is only about the arrest of Dr.
Teja in Costa Rica and whether any
other country has given him protec-
tion, That is the specific question.

ot wy femd oW AEE A
MR. SPEAKER: The pext part isi-—
“if 80, the action being taken by
the Government of India in this

regard?”

ot wy fema:ag 9 AvEAE §
&Y &y Ay e

“whether it is a fact that due
to the anomalies committed or
negligence shown by Government”’

sit wew  fagrd wmwddn A
Lol

ot wy foerd ;s Fagrd Ty
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qE FWT E | MEAHT  FT Y
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afed, A F fay ) ww AT A
g #Fmerwme afew Aam g
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wsgH WRRE . wEr Ay g 9A
Fqgo A &

It is an important question and you
can take it up in a gifferent way.
Here, I you cover the whole ground
about Dr. Dharma Teja, it has a big
history—it i8 not a small history—and
I ‘do not think during thé Question
Sour and in the form of a~wsupple-
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mentary, you can solve the whole
question about it.
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SHRI SRADHAKAR SUPAKAR:

Previously, when there were extra-
dition,  proceedings against Dr.
Dharma Teja in USA, he managed to
escape 'to Costa Rica. May I know if
the Government have written to the
Government of Costa Rica that he
doeg not escape to some other coun-
try so that we may continue the
extradition proceedings agdinst him.
May I also know whether it was due
to the negligence of Shri Gulzarilal
Nands ‘and the ‘Government of ‘India
at ‘that -partichlar' moment,to Swiich
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Shri Madhu Limaye is referring that
the Costa Rica Government was not
taking proper steps?.

SHRI SURENDRA PAL SINGH:
We have approached the Costa Rica
Government in this connection. We
have been assured by them that they
have taken adequate steps to see that
Dr. Teja does not escape from Costa
Rica.

ot w2 fagrdt awddy: sTo uw
T AR IT A &7 g FY qO9 W
qatgad @ & 39T wwIw
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F Ay dae @ & | xg A A
Gqly T & ? WA IA AT
¥ FEIET WA I IET 9 T
famTFT@r & ar g ?

ot g fog : TR T 8

f @it J gTo gd JIT F1 FTUH
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SHRI MANUBHAI PATEL: Ip re-
gard to any citizen of India against
whom legal - proceedings are there
and ‘who is -abscdnding, will the Gov-
ernment categorically, ~ declare that
any Government which grants asy-
lum to such-an-abseonder will be un-
friendly towards India? :
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SHRI SURENDRA PAL - SINGH:
He 1s not an absconder in the sense
that we know where he is. We are
taking necessary steps to get him
back to India. As regards informing
other countries about it, we have al-
ready takep that step. We have in-
formeq all friendly countries, and the
neighbouring countries round about
Costa Rica that we have

sta cancelled
Teja’s passport, that thejr Ppassport
has been impounded, that they have

no travel documents and that they
should not allow entry int, thogse
countries, anq we have been assu}ed
by them that they will see that they
do not enter the country illegally.

SHRI G. VISWANATHAN: The
extradition proceedings in Costa Rica
court are in favour of Dr. Dharma
Teja and against our country. The
news has already reacheq that our
request for extradition has been re-
jected outright and he is taking asy-
lum with an ex-President of Costa
Rica. What other measures are the
Government taking to get back Dr.
Dharma Teja to this country? Are
they getting the support of interna-
tional police for this?

SHRI SURENDRA PAlL SINGH:
The statement made by the hon.
Member is incorrect. I have already
said that the extradition proceedings
have been instituted and the matter
has been referred to the Supreme
Court and as soon as the Supreme
Court decision is available it will be
proceeded with.

SHRI S. KANDAPPAN:
evading a pertinent point,

SHRI SURENDRA PAL SINGH:
I am not evading anything. The hon.
Member said that Costa Rica autho-
rities have rejected our application.
This is not correct.

SHRI PILOO MODY: He also ask-
ed whether you are getting the qp-
port of international police.

SHRI INDER J. MALHOTRA!: May
1 know if it is & fact: that the -indian
Governthent hag requested the Casta

He s
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Rica Government that Dr. Dharma
Teja should be arrested and kept till
. the fina] decision is taken and whe-
ther that plea has been rejected by
- the Costa Rica Government?

SHRI SURENDRA PAL SINGH: We
haq asked for Dr. Teja's arrest pend-
ing deportation and, in fact, orders
to that effect had been given by

Costa Rica authorities, But later on,
.Dr. Teja approacheq the Supreme
‘Court of Costa Rica from where
these orders were cancelled. Then
~they applied for a political asyluin.

=t WYo Wo WY : WATAEET ¥
Jacqae v gur & fx @ fow
FEHTTA WG HATHTT FT 4 A193787
feard fa =0 G ATTART{ ALY AAT
# ag oA TR E R oW ag i
¥ Y, qq R CHTAFTT T WA
W@ AT A qROE ® rEAde
7 Wfam ar; afg zi, A1 aw @t
¥ FY W AL

ot g qrw Fag: wETE Al
faowr a1, AfeA ag M@ @ g a0
¥ AT TR, TEAT HELET K G
& I mw@r ¥ (qwar)
sreafeet ¥ o ag wearew fam @
fo Qaradi gP | ww @g At IA
e fic s 2 fF T @ ¥ &
X ANATEA  FT qAF AR E 1 qH
A QAT & |
‘SHRI CHINTAMANI PANIGRAHI:
“The way Dr. Dharma Teja is escaping
from one country to another it seems
that ultimately, perhaps, all the coun-
“tries of the world will be unfriendly
towards India. It is better the Gov-

ernment settles him in Macao which
is a place for international swindlers.

SHRI S. KANDAPPAN: That
shows the inefficiency of the Govern-
ment

SHRI TENNETI VISWANATHAM:
‘With reference to part (¢) of the
‘question may I put it in a different
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way? What are the countries in
which he can successfully take asy-
lum without coming within the reach
of our Government?

SHRIMATI INDIRA GANDHI: May
I say something here? Allegations
are’ being made that we have been
slow jn this matter. 1 would like to
give some information.

SHRI MADHU LIMAYE:.

sion.

Collu-

SHRIMATI INDIRA GANDHI:
Sir, the Tejas left here on the 4th
June, 1966, it was only on the 30th

on the 4th August 1966 the case was
registered by the C.BI With regard
toCostica.assoonaswecameto
know of the Tejas’ presence in Costa
Rica, a delegation headed by our
Minister in Washington Shri Banerfi
and some others went there to per-
sonally take up the matter with the
Costa Rica Government. As a result
of their efforts, the Government can-
celleg their trave] documents ag ear-
ly as in October, 1967 and ordered
their arrest pending deportation {0
U.S.A. Their subsequent appeal to the
Supreme Court was stoutly resisted by
our representative.  Our delegzation
went a second time to persuade the
Costa Rica authorities to treat the
Tejas as criminal fugitives, and to op-
pose any political asylum. In Janu-
ary, 1968, the Costa Rica Government
rejected the prayer of the Tejas for
politica] asylum and ordered them to
leave within 30 days. Since ¢his would
have enabled the Tejas to proceed to
a country of their choice, a formal re-
quest for extradition has beepn made to
the Costa Rica Government under their
law and the matter is pending their
decision. We have taken additional
precautions, as the Minister saig just
now, of alerting neighbouring coun-
tries and. we believe, the Costa Rlea
Government has glso taken some pre-
cautionary steps to prevent the Tejas
from fleeing.
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SHRI KAMALNAYAN BAJAJ:
‘Therp are two questions involved in
it. First of all, the right of the Indian
-Government because Mr. Dharma
Teja is wanted under our law and that
of the Costa Rica Government, Ac-
cording to the international law, they
have their right also to give asylum
or to hear our petition or not. J
‘would like to know from the hon.
Minister whether Costa Rica Govern-
ment is acting according to their law
and according to the law of interna-
tional convention. If they are doing
accordingly, then we have some satis-
faction that although our desire is not
fulfilled, they are not taking any un-
due advantage against us.

ot vy fawd gy AT AR
TRl & fF A o) et g SR
F W GERAR A A F1E wOsig
s Sl

SHRI SURENDRA PAL SINGH: As
far as the question of granting politi-
cal asylum is concerned, I have al-
ready said that the Costa Rica Gov-
ernment have rejected that request of
‘theirs. As far as the extradition pro-
ceedings are concerned, they have
been instituted in Costa Rica according
to their law,

SHRI HEM BARUA: There can be
no political asylum by any country to
a criminal like Dr. Dharma Teja and,
1 think, we have made it clear to the
Costa Rica authorities.  Now, the
Prime Minister has said that he had
been asked by the Costa Rica Govern-
ment to leave the country and the
Prime Minister has further said that
she has warned the countries not to
receive Dr. Dharma Teja. May I know
why ig it that Government have not
considered it desirable to put Dr.
Dharma Teja under arrest as soon as
he had been asked by Costa Rica Gov-
ernment to leave that country?

SHR{ SURENDRA PAL SINGH:
Does he want us to take action to
arrest him ourselves? I do not know
what he iz asking. Tt is not clear.
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. Does the hon. Member want India to

take action? Does he want us to
arrest him in Costa Rica?

MR. SPEAKER: Next Question. Mr.
Samar Guha.

Meeting of Foreign Dignitaries with
Leaders of Politica] Parties

*1020. SHRI SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether exclusive meetings of
a visiting foreign dignitary with lead-
ers of political p.mes having com-
mon ideologica] loyalty, as was held
between the Soviet Prime Minister
with the leaders of the Indian Com-
munist Party during his Jast visit, are
conducive to national interests of our
country; and

(b) if not, whether Government pro-
pose to take any steps to see that such
exclusive interviews with the leaders
of Indian political parties with a visit-
ing foreign dignitary are not held?

THE MINISTER OF STATE IN
THE MINISTRY OF AF-
FAIRS (SHRI B. RWBH.WA) (a)
The Government do not consider
meetings of leaders of Indian political
parties with friendly foreign dignita-
ries, either in India or abroad, as
against the National interest,

(b) The Government, therefore, do
not contemplate the need for taking
such steps.

SHRI SAMAR GUHA: A report was
published in Vol No. 8, February 3,
1968, of Soviet Review, which reads

thus: ’

“New Delhi, January 30: Alexel
Kosygin, Member of the Polit-
bureau of the Centra] Committee
of the Commwunist Party of the
Soviet Union today had a meeting
with S. A. Dange, C. Rajeshwar
Rao and G. Adhikari, Chairman.
Genera] Secretary and Central
Secretariat Member, respectively,
of the Communist Party of India..”





